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120816 A @@ £ & “In the Opinion of the court. report of inquiry officer is not an order. The
report has already been supplied to the petitioner and he has filed his representation against it. At
this interlocutory stage when no decision has been taken by the disciplinary authority, no
interferenece is warranted by this court. This court has no doubt that the disciplinary authority
will look into the reply of the petitioner and take a decision in accordance with law".
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